~
)
/

CENBRHCHBNI VASEST W BRI (0
OA NO. 102172002

This the 7th day of Naovemher, 2002

HON'BLE SH. Kinpip SINGH, MEMBER (1)

1. Bhagat Kingh,
- Pregently working as Peon
on casual/ad-hoec hasgis.

2. Rajender Singh,
Pregently working as Sweeper
an casual/ad-hoe hasis.

3. Manoj Kumar Sharma,

Presently working as Peon
on casual/ad-hoe hagis.

Al warking as Group-D, Class-1V employvees
° in Deht Recovery Trihunal-1!, Vikrant Tower,
Rajendra Place, New Delhi.

(By Advocate: Sh. S.K.Gupta prnxy for
Sh. B.S.Gupta)

Verausg

1. Inion of India
Through Secretary,
Ministry of FKinance,
Naorth Rlack,

New Delhi.

(29}

Registrar,

Dehts Recovery Tribunal-]1,
I'1lrd Kloor, Vikrant Tower,
Rajendra Place, New Delhi.

3. Secretary,
N Deptt. of Kconomic Affairs,
Minigtry of ¥inance,
Parliament Street,
New Delhi.

(By Advocate: Sh. Anil Singhal proxy for
Mras. P.K.Gupta)

ORDER (ORAF)

By Sh. Kuldip Singh, Member (J)
Applicant has filed this OA seeking following

reliefa: -~

(i) to declare the action of the respondents as illegal
and arhitrary hy which they are replacing one set of

ad hoe employees by another get of ad haoe employees:
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(11) to direct the respondents to consider the case of
the applicants for regularigation in terms of the
Reecruitment Rules or alternatively direct the
reaspaondents  ta confer temporary status upon the

applicants in terms of the Scheme dated 10.9.19493;

(iii) to further direct the respondents not to terminate
the services of the applicantas %11l they are

congidered for regularisation or granted the

temporary status a
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claimed ahove.

aof the applicant is that he had heen warkin
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ag Peaon on ad hoce hasgis since 15.6.2001 and his =ad hae
appointment has heen renewed from time to time. Now it is an
admitted case of the parties that the department has framed
recruitment rules faor the post of Peon which the applicant is
holding. According to the recruitment rules the
qualification required is middle pass and should he hetween
the age of 18-27 years (Relaxahle for Govt. servants upto 35
vears in accordance with the inatructiona or order issued by
the C(entral Govi. and recruitment is to be made through
Employvment Kxchange. Sh. Ani! Singha! =submits that in
accardance with these recruitment rules department is going to

appaint Peons and the department as per OM cannct cotninue the
appoint Peons and the 1
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4. Sh.  Gupta appearing for the applicant submits that when
the applicant was earlier appointed on ad hac hasisg, his name
was sponsored by Employment EKxchange. Since the department is
going to make recuritment of the Peons on the hasis of the
candidates sponsored hy the Employment Kxchange =80 his
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candidature he also  taken. Since he is aponsored by
Kmployment Kxchange the request of the applicant is quite
genuine and honafide. OA is allowed to the extent that
respondents are directed to consider the name of the applicant
also as a sponsored candidate from Kmployment Kxchange as and

when they hald the selection of Pean in accordance with the

rules and instructiaons. QA stands disposed of.

{ KINIDIP SINGH )
Memher (1)}
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